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(Al this stage some Hon. Members left

the chamber). _ :

SHRI SUBRAMANIAN SWAMY : Sir. -

" 1 have an important point to make.

[RATYA SABHA]
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SHRI SUBRAMANIAN SWAMY:

Just one minute, please.
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SHRI SUBRAMANIAN SWAMY : I
am raising only a question of record.
You will agree with me that no matler
how bad the Indians may be, you can-
not say in this House that the Brtish
were better. This is what Mr. Balaram
said that it was much better during 1934
when the British were there. Perhaps,
the Brutish had a soff cormer for the
communists, I do not know.

THE VICE-CHAIRMAN (SHRI
ﬁglANKAR DAYAL SINGH) : Please sit
Wi

- SHRI SUBRAMANIAN SWAMY : But
the Indian Government cannot be consi-
dered under any circumstances to be
worse than the British Government.
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THE DELHI MUNICIPAL CORPO-
RATION (AMENDMENT) BILL, 1993.

THE MINISTER OF HOME AFFAIRS
(SHRI 5. B. CHAVAN):

Mr.  Vice-Chairman Sir,
I beg to move:

“That the Bill further to amend the
Delhi Municipal Corporation  Act,
1957, as passed by the Lok Sabha, be
taken into consideration.”

As the House is aware, a Commiltee
was set up in December, 1987 to go into
the functioning of the various administra-
tive and municipal authorities in Delhi
with a view to ensuring efficiency and
effectiveness in their functioning. The
Committee, popularly known as Bala-
krishna Committee, submitted its Report
after a detailed study of the issues in-
volved and examined the views expres-
sed in various memoranda, reports and
other materials, The recommendations
made by the Committee regarding the
administrative set-up in Delhi weare
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considered, Bnd necessary legislation
including the Constitutional amendment
to provide for the establishment of a
Legislative Assembly and a Council  of
Ministers for the National Capital Terri-
tory of Delhi has already been enacted.

The recommendations made by the
Committee regarding the municipal set-
up were examined. The provisions of
the Constitution (74th Amendment) Act,
1932 relating to ‘Municipalities’ were
also taken into account and the Delhi
Municipal  Corporation  (Amendment)
Bill, 1993 was passed by Lok Sabha on
4-8-1993.

The Bill envisapes decentralisation of
Municipal services by establishing Wards
Committees having adequate  powers
including the power to sanction plans
and estimates for the municipal warks
costing up to Rs. One Crore subiect to
the budeetary provision. These Commit-
tees, being more responsive to the pub-
lic. are expected to faclitate expeditious
redressal of their grievances.

The provisions of the Bill explain in
detail the charges which are sought to
be made. I do not think I should trou-
ble the Hon. Members with more details
of this Bill

T have no doubt that this Bill will go
a long way to satisfy the demards of
the residents of Delhi for better munici-
pal administration.

With these words, Sir, I commend this
Bill to this House for approval.

The question was proposed.
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Metropolitan Council was nothing but
a debating society.
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under the influence of the clected Mem-
bers. They should continue to be under
your influence, but not under the influcnce
of the elected Members. Elected Mem-
bers are not going to be given any right
to appoint Officers who are going to
serve in the Corporation under them.
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This is becauss of the fact that these
officers, who are being appointed there
should not come directly or indirectly
under the influence of the elected Mem-
bers. They should continue to be under
your influence, but not under the influ-
ence of the elected Members. Elected
Members are not going to be given any
right to appoint Officers, who are goigg
to serve in the Corpuratmn under them.
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SHRI INDER KUMAR GUJRAL
(Bihar) : ‘Mr. Vice-Chairman, Sir, I am
greateful to you for calling me to speak
on this important Bill. On a personal
note, I may say that for a considerable
portion of my life I have been associated
with the civic affairs of Delhi. There-
fore, ir a way, not only as a citizen but
also as a person who has been associat-
ed with the New Delhi Municipal Com-
mittee, I have some idea of how this city
has been run from time fo time. It is
now more than four decades and almost
at the turn of every decade we have got
together to look at mew arrapgements in
the Delhi Administration. There are
some problems of Delhi which are of
long standing. Omne of them is what fype
of adminisiration should be given to
Delhi. I recall that Shri Gulzari Lal
Nanda, when he sat on your seat, Sir, at
that time we discussed as to what the
future set-up of Delhi should be. We
were confronted with two or three basic
issues. Of course, there was controversy
whether Delhi should have the status of
a State or mot. I think by and large
there has been a feeling that it is better
not to have the status of a State for the
obvious reason that it is the seat of
power of the Central Government. There-
fore, to have two States rum parallel in
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one cily can create problems. 1 con-
ceded that point., But I went ome step
further. That was whether we could
create in Delhi itself some sort of an
admin:stration which could give satisfac-
tion to the people. We have made vari-
ous experiments. We have been making
one experiment after another but without
attending to two or three basic issues. One
of course—it is a standing grievance of]
Delhi citizens—has been that there is no
unification of the administration, Every
new Act, every new law that we have
brought has never attended to this pro-
blem. The end result is that only the
names have changed—sometimes we;
called it Metropolitan Council, sometimes
we called it Assembly, sometimes we
called it Corporation. We called it with
one name or the other but the real issue
did not attended to. One of the main
issues, particolarly in the spherc of civic
life—I am attendizg to civic life first—has
been that we have got a massive city
now. It is one of the Jargest cities in the
country, not only in the counfry but,
perhaps, in the world. This needs =a
great deal of management, management
not only in terms of administration, but
in terms of public association with this
vast expanding city. Every year, at every,
turn of events, we find that the admi-j
nistration is going down. Today, unfor-
tunately, we have come to a stage when
we have acquired the distinction of this
Capital of great India being the most]
pollufed city in the country. We have
been talking that palintion has been
caused by traffic, by the increasing num-
ber of vehicles, etc. Yes, but what is
the effort to contain it? I see nothin

but advertisements issued from time to
time. Besides this, we, in this House,
hear statements from one Minister or the]
other or hear the traffic police saying,
please dont’ do this, please don’t do that,
There are cities in the world which are]
larger than ours, where traffic is far larger
than ours and in those cities, pollution
has been tackled. But the worst dimen-
sion of pollution is the typs of garbage]
that you see here, It is very sad, you
know, for those of us in this House, who
have the privilege of sometimes travelling
outside in varions parts of the world,
to see the lack of cleanliness here. Well,
onc can always find an excuse for not
cleaning the city. One can always find

[19th Aug., 93]

an excuse; well, the city is very large and|
we are poor and, thercfore, it has to be)
a dirty city. an dirt squalor and llttcrl
are part of the ¢'ty. We have to recun—
cile with it. Then, of course, we can
naturally say that there canont be any
improvement, It could be said that this
is one aspect, one dimension of the bad
civic management, Nowhere in the
world will you sce such monumental gar-
bages being piled ou the roadside, where
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all the household garbage is first collect-
ed. Then, it stinks there for quite
sometime and then it is removed, if at-
all. For four decades—I may bring it
to the notice of my woithy colleague, the
Home Minister—seminar  after seminar
was held. I recall the seminars of 1960’s.
1 recall the seminars of 1950’s, We have
the privilege of having Shri Jagmohan
in this House who had, himself as
Vice-Chairman of the DDA, called some
seminars where we discussed that this
could be upgraded. Nothing is done
Leave alone the whaole city, even the
New Delhi Municipal Committee, which
is dircctly under the administration of the
Centre, even there we have not tried to
see that at least the environment around
the Capital is improved, removal of gar-
bage and litter is done somewhat more
scientifically, somewhat mare methodically.
The net result is that as the time passes.
the city becomes more and more dirty.
The net result is pollution becomes the
order of the day, The net result is, health
hazards keep on increasing. The met re-
sult is, in every part of the city, you
will find open drains, I will give one
example—here I may sound somewhat
personal—the area in  which I live is
South Delhi, which is thought to be one
of the best administered arcas in the city.
A very huge nalla is flowing here. All
types of diseases emanate from it. Three
times I have personally gone to the Lt
Governor. Three Lt. Governors  have
changed in the meantime. I have gone
to all these three Lt. Governors. Every
time, we were told that this nalla would
be covered because it was poing to be
somewhat of a commercial proposition.
After covering the nalla, they would use
the land so acguired for a purpose. But
no action has been taken. This is one
area. There are other areas which are
worse than this. Today, you sec news-
papsrs reports, after the recemt raims,
about the type of lack of civic amenities.
I saw that day that my colleague and
friend, the Minister of State for Home
Affairs, Mr. Sayeed could barely =save
himself from being drowned. I think he
was about to be drowned in a street. If
he got drowned, the local people would
have seen to it that he did not come
back alive, It is not because there is
anything against him. It is because they
are really fed up. A stage will come
when people will do this and that has
happened several times. A stage comes
in the lives of the cities that the people
just get fed up. When we started this
city, it was a planned city and, thanks
to the late Yawaharlal Nehru, we also de-
cided, after partition that the city should
grow according to a method and we
thought that a methodical growth would
be there. We had the First Master Plan
and we had the Second Master Plan. We
had the DDA then. What is the shape
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of things? Master Plans are more flout-
ed than followed. With regard to the
Master Plans, every  political party—I
include this side of the House also—
talkes pride in saying that they would do
this and they would do that at the time of
elections and when they come to power,
the first thing they do is to try to see
how best to defeat the Master Plan. How
do we save the city like this? Here 1
would like to make a referemce to
Mr. Japmohan and pay compliments. Un-
fortunately, he went into politics which
he should not have done, because he was
one of the best city administrators that 1
have known in the world. I am szying
this since I know him, not only as a
colleague and friend here, but also as
the former Vice-Chairman of the DDA.
When 1 was responsible for the Ministry
of Works and Housing, he was the Vice-
Chairman of the DDA and I have seen,
given the will, how much good work
can be done. But what, unfortunately 1s
happening is that that will is lacking.
Therefore, we go on making a plethora
of laws and a plethora of rules and re-
gulations which do not take us anywhere.
Therefore, I want to draw your attentiom,
Mr. Minister, to the stinking and sinking
city that our Capital has come to be and
1 think that unless you possibly do some-
thing—do not give a proforma reply—
and unless at your level and at the level
of your Minister, Mr. Sayeed, who is
otherwise well educated in the civic sense,
you definitely pay some attention to this,
things will become worse. This Capital
city is the pride of our India and the
pepole should definitely derive some sort
of inspiration from this city. Can any
citizen of India, who-comes to Delhi and
goes back, say, “I have been to the Capi-
tal of India which is better than my
city"? And, Sir, this is something which
we thould look into.

The difficulty at the moment is that
the Municipal Corporation of Delhi 1s
one dimension and there is the smaller
dimension, the NDMC is totally admini-
stered by one person. There were years
when we had at least nominated members
when I had the privilege of being a nomi-
nated member of the NDMC for seve-
ral years. At the time of the British, the
practice was changed and they decided to
bring jn eminent citizens as nominated
members of the NDMC. Now, we are
a democratic society oand therefore, we
thought that we should have elected
members. Whether elected or nominated
there is the Administrator or President,
whatever you may call him. But what is
the result? Mr. Minister, you or your
colleagues should go into the city and
come back and see whether the NDMC
maintenance of roads, sanitation etc. 18
better than in the stinking and sinklng
pert of the Municipal Corporation of

[RAJYA SABHA]
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Delhi. Why not bring in some citizens
whom you rely on and who have your
patronage? Your parly may get some
votes also, So, bring in some people -
whom you rely on. Kindly look into
this question.

Now, come to the question of the
Muuicipal Corporation.  You see, from
the very beginning, I was saying that we
have been thinking in terms of having
some sort of administration here. The
world today has known only two types
of city administration—one is the weak-
Mayor cities and the other is the strong-
Mayor cities. For forty years, we have
had only a weak-Mayor city. We give
all the powers to the Commissioners. But
have they delivered the goods? . For the
last two or three years particularly, can
anyone justify the bad state of affairs on
this basis that the party members, elected
members do not allow the Commissioner
to function? For the last three or four
years there has been no election. There
has been the Administration and no inter-
ference from the people’s representatives.
But have things improved then? Have
the Commissioners delivered the goods?
Have the nominaied people, 1 mean, the
bureaucrats, to whom you have handed
over the city, done something better for
the city? They have not done anything.
Then how do you believe that under the
new set-up that you are thinking of
things would be much better than now?
Mr. Jagmohan started a new experiment
in making the city a stromg-Mayor city.
At the time of Mr. Gulzari Lal Nanda,
we had also thought of the idea of trying
to have a Cabinet-lype council to the
Mayor. We thought of giving powers to
the Mayor and giving him a Cabinet-
type Council so that they could
manage the city. But again you have
gone back. And, particularly, we have
gone back in a year and on a day when,
I think, we are celebrating tomorrow the
birthday of a very important citizen of
India, Mr. Rajiv Gandhi. And you are
taking pride in the type of Bills that we
are passing and in a ncw system. I have
before me  the Constitution. (Seventy-
fourth) Amendment Bill in which you are
thinking of giving more powers to the
civic bodies and, at the same time, you
are passing a law which totally denies
these powers to the elected members.
‘What is the idea? Why do have this
type of a farse played before us? A large -
number of Members will be elected.
They will have no powers at all. The
Mayor will be cercmonial, whether it is a
lady or @ man. And then you go on
thinking that these very Commissioners
and this very plethora of bureaucrats will
make the city administered better. T have
my grave doubts. And I have before me
the experience of last four decades. And
1 have also the experience of having been
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the Vice-President of the New Delhi
Municipal Committee and also the Mini-
ster in charge of what you call the Minis-
try of Housing and Works. Therefore,
may I suggest....(Time bell). Give me
a few more minutes, Sir. Therefore,
don’t stick to the idea that since you
have made up your mind to go along
8 cerfain path, you don’t wish to improve
the fate of the city.

Similarly, T would say about this
thing, the DDA. For several years, we
have been discussing that DDA has be-
come totally unmanageable—housing;
land acquisition, city planning, ctc. Debate
after debate, serainar after seminar, sym-
posia after symposia have been held in the
city to try to think that the DDA should
‘be split into two or three parts. There
has beem no action. The result is that
there is a strange type of cynmical in-
difference on the part of the Union Gov-

rnment to the affairs of the city. And
1 want to go to another dimension of
our city life. And I hope, it has come
to your motice. And that is, all is not
well in the city’s empire. There 1s cor-
ruption. Ote can say, all right, corrup-
tion is a universal phenomenon, it is an
international phenomenon, corruption is
also there at the high levels in politics,
Lighest people in the counlry are now
accused of corruption, and so, why worry
if somebody else is corrupt. In my 40
years of living in this citv, 1 [iq 'rmt
know any other era when the Municipal
Corporation was more corrupt than to-
day, when it is.more brazenly corrupt,
when it is more opeunly corrupt. If you,
Mr. Minisier, spare rbout half an hour
onc day—don't tell that Mr. Chavan I
going to visit such and such area—and
go round the city and ask the people
what they think of the corruption, they
will tell yon—and T can tell you—that
nothing can be done in the city, whether
you want a water connection or you want
an clectric connection or you want 2
sewer connection or you want (o get
your house plan approved or you want
to pet your completion certificate, nothing
can work except by giving money, how-
soever high and mighty you may be. May-
be, Mr. Minister, if you build a house.
they may not ask you for money. But
God is kind to you. You are not build-
ing a house. Don't do it. It is very
dangerous to build a house 1n the city
because you will be asked to pay mooey
for everything. Avnd how had it hap-
pened 7 Primarily it is because—I would
not say primarily—partly it is because
tha local people have mno s2y in the
matter. You have made the bureaucrafs
so powerful and they are all in league.
And that is why I say thet the things
are not e good. You are taking away
DESU end Water. Thaet docs not mean

[15th Aug., 93]

. Corporation 346
(Amendment) Bill, 93

that you are going to change things.
DESU is highly corrupt. And I do not
know how you are going to change it
Same people will go on administering it.
The only thing will be that even a few
elected members of the Municipal Corpo-
ration will have no say in the matter.
Therefore, again, you are taking it away
thinking that the bureaucratic system is
the best system. It is a very ironical
situation. We the elected Mecmbers of
Parlioment, we the elected Members of
the Assembly, somehow or the other,
coniinue to believe that the worst di-
seasc for the country is the elected mem-
ber. Therefore, we try to think that the
elected members cannot do anything, the
bureaucrats can deliver the goods. Even
then, we go on secing things before our
eves. And, Sir, you kindly give me a
p{oul[%le of minutes to talk about the Bill
iSelr.

Sir, in the Bill, I see something strange.
There are two points, particularly. Oune
is, of course, you are talking in terms
of it that the tolal shall not exceed 184.
Why not? What is sacrosanct about it?
If you cannot manage the population, if
the population is going to increase, whose
fault is il? We had frozen the member-
ship of Lok Sabha for a different rea-
son altogether. 1 hope you recall that
we decided to freeze it—one, because the
hall could not be expanded indcfinitely
and secondly, it was antifamily planning.
But in the civic sphere, you cannot have
that. As a matter of fact, the better
thing for Delhi would have been if you
nad split Delhi into 4-5-6 municipalities
and kept two or three subjects under the
Centre, ei_thsr under the Assembly you
are creating or under the centralised
mayor. But anyhow you have not done
it.  Therefore now you are going to
make these constitucncies so large and so
uamanageable.  The essence of good
admimistration of civic life is that every
elected member should be accessible to
every electorate, to every person. He
should be a next door man to whom
one can go and tell where the shoe is
pinching. But you are making the con-
stituencies so large that you do not know
the neat door man, he may be remote
because he is elected on the basis of a
very large constituency. 1 think this
needs attention once again.

You have taken the provisional popu-
lation figures. Again it is the same thing
when you say that it will be the basis.
But is it not our experience that Delhi is
cxpanding very fast? Is it not our ex-
perience that the projected population by
the end of the century is going to be
much larger thaa it is today? Is it not
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our eXperience that the way we are ex-
panding, the municipal corporation 1is
bound to be more inefficient and moare
ineffective than it is today?

You have also said in one amendment
that you will reserve seats for women. I
welcome the idea. But you say that the
Government wi]l decide, which seats and
where. Why should the Government de-
cide? Why can’'t the municipal committee

- itself decide? Why can’t the elected
members there decide? Why can't this
power be given to them? At cvery stage
we are going to bring in the Govern-
ment. This is one of the difficultics of

Delhi life because you do not let -the

autonomous corporation, the autonomous
civic life come up in the city. Lesser
the autonomy, more is the intetference
of the Government and the end result is
that what we are talking of all the time
of what you call the new amendments or
the new dream of village life, becomes
a farce. Thergfore, at lenst in  Delhi,
we must do something sbout it.

We are also talking of dissolution, I
think one of the major failure of civic
life in Delhi and elsewkese in the coun-
try has been this power to dissolve the
elected corporation. I would rather feel
that something else is thought about it
because of the way it has been practised
In 40 years, how many fimes and for
what reasan have the Delhi Corporation
or the municipal committees been dissolv-
ed? I have also had the privilege of
sitting . on that side of the House and I
can. say that mostly it has been dissolved
for political reasons, not for civic reasons.
In this context, the interesting part of it is
that while the municipal committee or
the corporation can be dissolved at your
sweet will, it says that the Commissioner
shall not be removed from the office ex-
cept in the manner or the ground the
Election Commissioner is removed. They
are like the High Court Judges. Now you
are creating pne more Mr. Scshan. We
had one enough and you are creating one
more man on the pedestal. Who will
select the Election Commiss’oner?  How
will he be selected ? Will it be the discre-
tionary power of the Government only or
do you want to create a papel here? At
least make an experiment. Involve the
local people. Invalve the corporation
mayor in it. - Involve the Iocally elected
people so that they can decide what type
of Commissioner you should have.

Finally, the administrator’s powers are
diabolical once again. Again this is a
plethora, Corporation does not function
because the Gommissioner is mot there.
Electzd members cannot function. Central
Government comes  in on several -occa-
sions, The Administrator comes in oo

[RAJYA SABHA]

Corparation 45
(Amendment) Bjll, 93

moye than one occasion. Therefore, the
total picture that is emerging before us is
that we are going to have one more
organisation that is bound to fail to deli-
ver the goods and that is bound to
frustrate us still further. As a citizen, I
strongly protest against this.

1 g R W aEw (R © ya-
€Ty WEEE, A UF e FT 99T ¢ 1 0@
fedr fray Y oo T A # 97 AT F
fmg =) T

Fgaersr (At ww ww fag) o mg
SHFST FT ST el & |

T g WA HETE QA < g, §

IrmAera (1 SR W Tag) o we-
| S A afsy

it FgAlT At oreEw o AET, AR
E: L A S (s=zamg)

ot SgEA A (fER) @ & Fifede w1
T W R § FF uF wg 125 g 51 e
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Jmwere (Nl TR w@m Tog) ;9T
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FeEwreRe (# WA =AW Fag): seer
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AT R L 99F fag A o7 w7 ARm
ot faeefta qedifos fag \ Swfeafa a2
=l AW TFW AR |
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ot W ST RTeTE (ST R ) ¢ A
FoEATEAY S, a7 7 et sqfafrod FTee-
‘Y (dweE) frEus & R 9 R d
g goEar 91 F S g e R e
Fres 2 ar srfafow & 9a9 Fm9r gar f
ST AT §E Aaw H fRoet & awifesl &y
g AT F T ATF = o | JfE
T 2 ¥ 97 § 39 i R qgan g froag
et T amifer F a7 7 &g § F} W=
§ R T A faeh F T FafEe o
Tew g AT AR R IR 39 At afET
ﬂﬁﬁﬁﬂ&%lm%ﬁ%m%ﬂﬁﬁ
&AS BT MET 97 T T AT FTCT AT FE
a1 wrE T & agi 9% 99 9uT gur 8w
¥ wgd 93aY A egffrew T
F AT g A AT T o TFTC A T F
FE WA A | ATFT 77 I A T A
T R 3aE § U alw & fA<e e § e
FaT e A o g I 9T 1 A e
¥ T o =g A S ogEd ST
g ¥ & Saay J=90 T A g o agey
IATER W g —

"“The Corporation shall be composed
of the councillors ;

the following persons shall be_re-
presented in the Corporation.
namely :— .

ten persons, who are not less than
25 years of age and who have
special knowledge or experience in
municipal administration to Ee nomi-
nated by the Administrator.

e ¥ Y =21 ™7 & fr o e
¥ IT A a1 AfrEAT T A 3 ue-
fifext I ST e Rfta s &
fewett & 97 o § 3 = q Er
=i g1 § | A1 Q¥ oIfET Y ST ¥ =W
AR Y MAFT T 77 @t 3 w7 qw
IFEm g 1 § FE f sifaer 8
g | g mate e S e a
TR AR SATF S AR F 9 gy
A @ TR AR 3 AT | qww wmy
TEH Qe T N QU I 41, 99
QeeTT F YEEH T @l aF ¥ a9T qwAr
g a7 @ @ § Wi & g afrw o sl
G A § R S SR 3 e g fra
FRaT T §F 99 =fFr @ feslt ¥ g goa
W1 Amife ¥ w1 Afawre e s

[19th Aug,, 93]
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(Amerdment) Bill, 53
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TF T F Afwre T AT AT 1 gafae
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gz, 7Ad ¥ oqfea, aft 9§ ¥ fEwe
feFmaa amdr 3, 99 9 gU A F fawre
AN AT Y W AT RN AT AT R
AT ATAR F 9T Fo T FHG AT Fo
TR R T AT A TS W Faer F4,
et Feama A &1 T | A gy @ o
gfEdT o §WET 0 W HATawEar §

& oF AT & wwrs g 6 oot
T¢ HIYF 4 FIIA F1 W1 HC TV eI
T § & ag au a § T age at 9w
W A 34 famr § e T e fen
gr, ¥ G W@ ¥ PR O smOh &)
g WORW S oEm ... (eTaram)

st wrt A @ () o e
HRITT, I 4. 00 I MC § AR T T A
o e § 30 it Y fag @ F A
¥ g, @ @Al o frar wie oA e !

MR W (ot @@ WYo WwegIW) ;A e
arder wA R oag [ ygw g Fmowo,
¥ X 9§ e 9oy

Irawens (<0 wev e Feg) - W@
gz Y sy ST % o g o 9ga T8 |t
LCUE S

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO) : Just a minute, Mr. Vice-
Chairman. How long will it take ? I
am having the same thing......

SHRI §. B. CHAVAN : Half an hour
uinre.
SHRI EDUARDO FALEIRO: So, if

vou give me time at five O'clock, I will
comg hers at five O’clock.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH) : Within
half an hour you may come.

SHRI EDUARDO FALEIRO: My
Bill is there in the Lok Sabha.

THE VICE-CHAIRMAN (SHRI
SHANKAR = DAYAL SINGH): So.
please fo.

SHRI EDUARDO FALEIRO: So, at
what tirne should I come ?
THE VICE-CHAIRMAN (SHRI

SHANKAR DAYAL SINGH) : Plesse
come after half ar hour.

[RAJYA SABHA]

Corporation 182
(Amendment’ Bill, 93

WA S, T AT T A AAMF B
N1 £ [ S (=mamA)

SHRI RAJNI RANJAN SAHU: Let
him introduce it and go.

Jqaamens () Wew aw W) (9§
&L (=agm)

et amy yvw Arem ) 9 7 e
I '

He has already moved it last evening.
You were not present, Mr. Sahu.

& 7z FST % AT I Y ST g1 g
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W # ger fawrar wagw Fa g
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23—106 RSS/ND/54.

[13th Aug,, 93]

Corporation
(Amendmeny) Bill, 93
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[RAJYA SABHA]

Corporation
(Amendment) Bill, 93
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Afgarn F fAQ 3T F% a9 78 7 ) § WK
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3@ A F FgN AEAr 9 Foasdr 3w
fet oger & qz @ &Y 75 77 9% w3 A w0
auee g § 1 AW R & Frmmy wae A
g § 9z W A PR g 9% o F g g
7§ 9% Wi & @R 9w g w
T | AW G F AT 34w mar fR @Sy
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€ gAT & 8% 9 AR gl qe
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‘Problems of the Management of Big
Cities”.
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10 1 Transcription in Arabic script,
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Tei F AT AF | AT qwad T T R
Tt @t wT & wW AW FET W
o T F @ F st @ qwrw w R

SHRI VISHVAIJIT P. SINGH (Maha-
rashtra) : Mr.  Vice-Chairman, I  beg
to make a request to you. As per the
directive of this House,” I have gone to
the two Committees to which I am
elected Member, by virtue of this
House itself, the two Commitiees being
the Joint Committee on Copyrights and
the Standing Committee on Chemicals
and Fertilizers. I have just come from
there, after making my submissions. I
have made my submissions in brief there
and I have tushed beck to the House.
I request, Mr. Vice-Chairman, that I may
be permitted to speak.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH) I have
already called your name in your absence.
So, at the end, if the Minister permits,
I can give you some time.

SHRI VISHVAIIT P. SINGH: My
party’s time should not be taken away
only because I was not here. We will
submit another name from the party,

SHRI S. B. CHAVAN : You can speak
after Mr. Jagmohan speaks.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Shn
Jagmohan.

[The Vice-Chairman (Shri Md. Salim)
in the chair?

SHRI JAGMOHAN (Nominated) : Sir,
I am a bit disappointed by this Bill and
also by the other legislative measures that
are heing takem with regard to the
national territory because all these mea-
sures ignore one basic point—what i
our vision of the city 7 What sort of a
city do we want to develop? We don't
seem to be very clear about it at all.
Are we matching our resources or are
we considering the gap that exists between
our requirements and our resources ? We
do mot seem to do so. Nor do we
seem to go in a planned and purpesive
way. It is usually said, “show me yaour
cities and I will * tell you about the
cultural aims of the nation.” 1 think
seeing the city today, the culture ol
confusion, contradiction and calousness
is all that is visible in our city today.
You seg, this is the city where 77 pex
cent of people live in slums and sub-
standard houses ; where therc are 1,000
jhuggi-jhompris and there arg farm-hnu.;:s
which have just bottled up the city for
further extension. I need hardly say
anything zbout water, electricity and
sewerage. Somctimes, the blue b
kill and sometimes the ¥cd bum'ﬁ
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There is lawlessness and disorderliness in
the city. Whether you have the bureau-
cratic structure or the so-called demo-
cratic structure or a combination of the
two, the basic issue is, unless there are
committed and courageous people io
create a new city, we will not be abie
1o solve the problem. Unfortunately we
are following a very imitative type of a
model, a2 model which -was there in the
19th century — Lord Rippon's model or
the Western model — whereas our pro-
biems are entirely different. We have
got a massive influx of poor people in
pur cities which is not found anywhere.
We have no means to creale resources.
Our resources are very lmited. There
was a time when we created a new
vision for the city and that vision was
to creats resources from wiihin the city
io heal the wounds which we had inflicted
on the city. You know there are scvem
citics of Delni — Lalkot, Jahan Panah,
Siri, Purana Quila, Ferozabad and so
on—and their ruins were there. Then
the seventh city was the' Shahjahanabad
and the eighth city was the Lutyen's beii.
We wanted to build the ninth city which
would be an amalgam of all these and
which will reflect our news aspirations.
But that vision was blocked. Now, 1
can tell you a very simple thing. It was
this vision wiich created resources irom
wiihin the city by making usc of the
infrastructure and invesiment in the land.
The urban land was made a pgreat
resource for the development of the city.
All the green areas which you see in the
city today, were created oul oi the land
sssels. It was because of the  rising
vaue of the land in the city. The rising
value of the land occurred because
public authorities were making invest-
ments and the advantage of the msing
value was taken by us. My fLriend said,
“our infiiction on ihe city”. Our friends
also sometimes say that Mr. Jagmohan is
anti-one community. I want to inform
them tnat it was I who cleared all the
slums and squalor around those historical
places to creaic green ureas and 1o
maintain the historical and archiiectural
legacy, whether you go to Purana Quila,
whether you go to Hauz Khas, whether
you go to Matka Peer, whether you g0
to Bazar-a-Medil, whether you go to
.Idgah Jama Masjd or whether you go
to Qasabpura. What was there ? 1 re-
moved these people, planted trees around
the city and kept the architectural and
historical legacy. This was the city. . .
(Interruptions).

SHRI VISHVAJIT P. SINGH: He is
admitiing that he removed those people.
(Interruptions)

SHRI JAGMOHAN : What 1 am say-
ing iz different. He is nat foliowing that.
What ] am saying is that - this was the
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historical and architectural legacy of the
Suitane period or the Moghul period
whicii was maintained. I created the
‘community green’. This was the vision
by creating resources irom within the
city. This has nothing to do with M, Y
or Z. My point is, a new innovative
device was employed and was snccess-
fully employed. ‘ihere was a provision
ior housing the poor. For exampie, the
land_was acquired in large scale and was
distribated in accordapce wiih the needs
of the city and people were resetiled
where they were needed and it was mot
thai the people occupied historical places
or that iand which was reguired for
hospitals, schools and collezes was squat-
ted up by ithem or the lands which are
required for roads and bridges should be
squatted upoun. That vision is now gone.
My supgestion is that this Bill does mot
provide an alternative vision. Unless
you give a mew creative impulse to the
socieiy, umiess you have a new creative
ingiituiipnal framework, a dynamic, pogi-
tive and commiiced nsdistional frame-
work, you will not be abie io solve any
of your problems, whether you employ -
‘X’ patren or ‘Y’ patron or 'Z’ patron.
This 15 the umioriynate thing today.
Everyihing is ovei-criticised. Even the
constraction of a small road is criticised.
Every bureaucrat is prevenfed from
doing what he wants to do. You will
find that ihere are a lot iilegal or ua-
authorised constructivns and the irregular
regularisation of those unanthorised com-
sirustions is the civic service that is
being dome today. I want to remind
you of this basic issue. I want to
remind you of what Gandhiji said about
our - Municipal Councillors what s
actually being dome. Gandhiji said, “T
wiould sdvise the Municipal Councillor
not to seck homours or indulge in mutual
rvalries but to have a real spirit of
service and convert hiimself inio an un-
paid sweeper and road-maker and, above
cll, to take pride im doing so.” Whers
is the civic pride ‘today ? There is no
pride. There are no commitied people.
‘The cily is in the hands of ravishess and
rapers. You 2o anywhere in the squatted
city. In the walled city of Delhi there
ate now half-z-million people living jam-
packed in hslf-a-square. mile area.” It
has the highest density in the world and
you have zlso got the lowest demsity in
the world =at Prithviraj Road and
Aurangazeb Road. This is the city
which we want to integrate, where we
want to build a road from Jama Masjid
to Parliament Street so that the city

would really rcflect our new  espirations
and build a preen velvet from Jama
Mesjid right up to Rajghat. So, this
was the basic issue which I was ...
{Interruptions) ...This was the vision
... [(Interruptions) ... :
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SHRI SHAMIM: HASHMI (Bihar):
1 am on a point of order.

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : What is your point of order ?
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THE VICE-CHAIRMAN (SHRI MD.

SALIM) : -Anyway, don’t create d’sorder. -

You picase sit down. Let him continue.

SHRI JAGMOHAN : The basic point.
wkich I was making, was that unless we
create a new concrete insiitutional frame-
work which answers our special require-
ments, we will not te able to do so. Our
friends were saying that a lot of money
is being speat on Delhi. That is true
in a way. But I would also like to
remind you that this is the capital city
and a lot of requirements arise because
it is the capitai city. They are not local
requirements.  Unfortonately, you see
what happens to the New Delhi land. I
will give vou one example, say Bara-
khamba Road or Curzon Road., What
happens ? Where there are multi-storeyed
buildings, the unearned value of the land
or the coaveision charges are - all

T[ ] Transliteration in Arabic Script.
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covered by the Government of India,
whereas the civic services have to be
provided by the local body. If there is
a multi-storeyed building, naturally, you
have to augment water supply, electricity
supply and sewers. All _ these burdens
are on the local body, whereas the -
cream is taken by the Central Govern-
ment, Our friends elsewhere said that
Delhi is being pampered becauseva lot
of money is being given. It is the other
way rtound., Delhi's money is being
taken away and it has to bear the burden
and that is why the gap is increasing.

There are other points. If you have
the patience, I have just two or three
siggestions to make for the considera-
tion of the Home Minister. One is with
regard to property tax. There are six
1akh property-owners in the city and they
are being harassed because of the varia-
ticns in the property tax. Some courts
have given judgements as the Municipal
Comntittees have been doing all this.
This has created a lot of problems and
opened the avenies for corruption. In
this Bill there is no amendment to sec-
tion 169. I don’t want to move an
amendment because, I think, the Lon.
Minister would take care of the problem
which I am poiniing out without
propositg any amendment. I would re-
quest him that they should have one
concrete simple formula for determina-
tion of the pioperiy tax in Delhi. What-
ever formula you want to evolve, fix the
property tax for 10 years or 12 years.
Due to rateable value every time a house
owner 18 harassed by a notice, the house
ownzr goes and files an objection and
again he goes and files an objection and
then he goes into litigation. It is so
simple. Charge properiy tax on toe
hasis of the cost of construction, the
date of comstruction and the area on
which the house is built. On that basis
you fix the property tax so that cvery-
body knows that he has to pay this
much housz tax every year and nothing
mmore tnan that. He will not receive any
notice. There will not be an army of
small, petty, officials to pass orders, to
do things like that. This is one aspect
of properiy tax.

The other aspect is building by-laws
are being violated with impunity every-
where. Make a test case in a few cases.
The best thing to do is demolish a good
building of a rich person. Then vyou
will see that unauthorised constructions
in Delhi will vamish. Today, unfortu-
nately a gang has developed in Delhi
which is breaking old houses and then
building a number of dwelling units out
of thbosz houses and selling them in_
advance to a group of architects, building
contractors and moneyed people. Those
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héuses are being sold for Rs. 40 lakhs
or Rs. 50 lakhs. Whereas these people
are making money under ome pretext or
the other by manipulation, the city 1s
being choked with traffic because in
place of one dwelling unit if you
construct 10 dwelling units, you will
choke the roads, you will choke the
water supply and you will have no water
supply at the tail end. Similarly, due
to electricity fluctuation your transformer
will not be able to work. Today we
are building a city where we have got
six T.V. channels but we have no electri-
city to view even one channel. I think
this is the lopsided development against
which I am speaking. Unless you have
a real control over the urban land, you
will not be able to stop this racketeering,
you will not be able to pive land to the
poor people at subsidised rates, you will
not be abie to raise funds. For example,
take the case of Nechru Place. Rupees
eighteen crores were taken out of that
land by developing and selling that land.
Those Rs. 18 crores were used for sub-
sidising the poor and for creating green
lungs. So, that is the only way a poor
country can develop cities. Our Minster
went there. Naturally, if any unautho-
rised construction is done at the lower
level, if there is no drainage, there will
be water logging. He may pass 101
orders. But _ nobody will be able to
correct that. This defect has arisen
because people have constructed it in low
lying areas, without development, without
any sewerage plan. Therefore, it requires
a very comprehensive study. I don’t wish
to stand in the way of this Bill. Let it
go as it is because already many changes
are overdue. But I suggest that with the
passage of time an institutional frame-
work has been suggested which could be
considered by the Government of India.
We could evolve a new city. We want
to build a city which is the pride of
India, which should be able to create a
new commitment in the nation. You go
to Paris. People take pride in Paris
because it is a reflection of the French
civilization. The amount of tourist
traffic you are getting today, you have
it despite the condition of Delhi. There-
fore, the culture of the city which we
should create in Delhi, the vision which
we should have in Delhi will have an
all India impact and the ripples of
change from this place can go to other
cities. Similarly, those cities should be-
come more dynamic institutions of
poverty alleviation, giving more employ-
ment. Unfortunately, due to this libe-
ralisation and so on we are now going
to have a city which will have 90 per
cent of its people living in primilive
conditions and 10 per cent in high
technology with fax and so on. The
pattern of this city will be 20 to 25 lakh
¢ars in the city, tht Yamuna polluted to
the worst extent, the fourth largest worst
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pollutant city of the world and 350
gallons of sewage pumped into the
Yamuna everyday. Which Government
can clean that Yamuna ? If 300 million
gallons of sewer water is to be released,
if 250 million gallons of fresh water is
to be pgot, it is impossible. Mr. Vice-
Chairman, Sir, there are many other
points. But I don't want to tax you
because I understand that you are having
the time constraint. So, I conclude now.

Thank you, Sir.
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SHRI TINDIVANAM G. VENKAT-

RAMAN (Tamil Nadu): Thask yon,
Mr. Vice-Chairman, Sir, for giving me
this opportunity to speak. Though the
timz is shart, T will try to put forth my
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TVich‘.. Sir, - the Balekrishnan Cummiﬁu

was appointed to study the structure of
the civic body and the Committee has
found that there different authorities
resulting in contradictions,

Sir, a large majority of the citizens of
Delhi are people = living in slums and
tesettlement colonies. These are the
people who are lving n jhuggis. The
recent rains have brought to light the
need for a clear and efficient drainzge
system which will not create any health
hazards. In most of the slums and
resaftlement areas, poor people live with
large families. In rainy season, water
sfagnates. The roads are horrible. 1Ia
the New Delhi area at least you find
some sort of clean roads. It is not so
in other parts. The civic needs of the
population have to be met properly,

In the resettlement colonies and in the
slum areas. varions diseases are spread-
ing. There is parbafw all around the
jhugeis, rain water is there, small ponds
are there and mozquiioes bresd there.
Many pecple have lost their lives
because of cholera and gastro-eateritis
caused by the insanitary conditions in
these areas. The per capita exnenditure
per veat on thess areas is only Rs. 15
whilz in the case of South Delhi, it is
Bs. 92. 1 do mot krow why this discri-
mination. why this ineguality -should be
there. How the administration is poing
to ncutralise this imbalance, T do rnot
know. It is for the Minister to clarify
this and make amonds for this becauss
it is these people who want the hslp of
the Minister and ths Government. It is
strongly felt that the Delhi Municipel
Corparation will. do just'ce to the people
if it can be dividzd info at least four

. units which msans division of localities

within manapeahle limits and if atten‘ion
is coancenfrated on the welfare of citi-
zens. This will zo a loag way in decan-
tealising the nower ard R ng effi~ieat
functioning and praviding c'vic. amsnities
to the psoole. But there is no  decen-
tralisation in this Bill. ag far as I can
s2e, The Zonal Committez is there only
oa paper with no powers,. and so, they
are not effactive ia rendering 1eal ser-
vice to  the peonle at larpe, Nothing

., seems to have been mentoned with regard

to the rescttlement colonies and there is
no whisner at all about th’s. This needs

© to be clarified.

Sir, there is a s‘rong feeling that the
Central Government will have a direc!
rontrol over the Municipsl Corporation.
This frrling shonld ba remaved.  Then,
corrintion is rammant ia the Comoralion
as it exists today. For anything and

everything psople have to go to the Cor

poratmn and when they go to the officet
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of the Corporation for their needs, they
have to pay something. Otherwise, the
papers will not move. How the Govern-
ment is going to tackle the corrupt offi-
cials and the corrupt administration, it
is for the Minister to explain. ‘
Minister should try to find a way out to
set things right.

Then, Sir, the increase in the number
of Municipal Councillors is a welcome
move. The Bill iptends to increase by
one-third the existing strength. There is
a provision for nomipating ten persons.
This power should not be misused. It
is likely to be misused by the party com-
ing to power in the Municipal Corpora-
tion,

It has been said that DESU and the
Water Supply Department would be
given to other agencies. It is not known
what those agencies are. What are those
agencies 7 This point needs clarification.

With these words, Sir, I conclude.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now, Mr. Minister to reply.

SHRI S. B. CHAVAN: Mr. Vice-
Chairman, Sir, I must express my grali-
tude to all the hon. Members who have
participated in the debate and given their
valuable suggestions, I do not Kkoow
whether I will have the time to specially
react to some of the points which the
hon. Members have made specially Mr.
Inder Kumar Gujral and Mr. Jagmohan.
Their ideas were in fact, very refreshing.
And I quite apgree with them that ulti-
mately it is not the pattern which is
ultimately poing to decide the kind of
institution that we would like to develop-
in the city of Delhi. It is a semse of
commitment and the way the whole thing
is worked out. There is nothing wrong
with the pattern. Both the patterns were
available. And in India we have been
following this pattermn of having the
Mayor, where he is the presiding autho-
rity of a deliberative body, and the deci-
sion taken by the Corporalion becomes
the responsibility of the Commissioner
and the entire hierarchy of other officers
to implement, whatever decisions have
been taken by the Corporation. Our
lady Member, Sm!. Sarala Maheshwari
said, “I welcome the idea of one third
of the members being women, but I do
not undcrstand what the woman Mayor
can do in one year.” She has to under-
stand that every Mayor has to be for
one year only. The first Mayor will be
a womsn. In the third year, we &re
going to have a Scheduled Caste person.
So, this is the system that we would
like to develop. If they are dedicated
people, I am sure that in a period of

24—106 RSS/ND/94.
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onc year, a number of things can be
done. And at least you can pave the way
for having certain things which you have
in your mind to be implemented in the
near future. Nobody can possibly say,
“] will be able to coniribute in such a
manner that in my present term, I will
be able to implement everything that I
have in mind.” So, you can lay down
certain policies which ultimately you
will be able to implement in due course.

Unfortunately, the Leader of the Oppo-
sition is not here. He had made certain
points. That is the usual kind of song
that he has. And that is about the
kind of franchiss which has been bes-
towed on the citizens of Delhi. He has
to understand that this is a new kind of
experiment that we are trying to have,
giving State-hood, but at the same time
this being a capital city, having some kind
of control due to which a methodical
and planned development of the city
should be possible. It should be possi-
ble for us to prepare a perspective plan
over a period of 15 years or 20 years,
and after every five years, we should
be able to find out as to how far we
have been able to achieve what we had
promised for the mnext 20 to 25 years.
So, the kind of franchise is a kind of
compromise that we had to have, and
that is why he has to reconcile with that
idea.

Sir, the other point which I am mnot
able to understand is about the Minis-
try of Urban Development and also the
CPWD. I have not been able to quite
understand this. “At one time, you noti-
fied all the land under S=ction 4. And
after 25 years, if you require, you apply
Section 6 and pay them at the old rate.”
I have not been able to guite understand
this. This is something preposterous.
I dont think that it is obtaining any-
where in  India, not only in Delhi.
There are Supreme Court judgments. After
the Supreme Court judement, after three
vears, the notification that you have
issued lapses. You have to issue a fresh
notification if you want to acquire the
land. But to say that for 25 or 30 years all
the lands have been notified under Sec-
tion 4 and they are being paid at very
old rates is not correct.

Hon. Shri Sikander Bakht referred to
the building bye-laws and other com-
plaints, 1 am sure he vnderstands the
problem. We have purposely kept the
building bye-laws with the Government
of India. But the whole thing is wlti-
melely going to be administered throngh
the Stafe Government and also the Cor-
poration.
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It is the corporation which will pre-
pare the draft, ask for objections and with
the comments of the corporation and the
Commissioner, it will come to the
Government of India through the Delhi
Administration. This is the kind of pro-
cedure. I don’t think that with the best
of intentions, even the Government of
India —if they have to directly try to
administer—would be able fo do it. It
is physically impossible. We cannot do
that. Ultimately it is the decentralised
authority who are going to get all those
powers. But they shouold properly utilise
the same. That is the only point which
I would like to emphasise.

Another point which was made was
about the pollution in the ¢ity. I am
in full agreement with the hon. Mem-
ber. We will have tv do a large num-
ber of things to see that the kind of
situation that we found just a fortnight
back should not be repeated, when there
was accumulation of water. The entire
traffic was jammed. Nobody could move.
The people could not go to their offices
in time. That kird of situation needs
to be avoided. So, drainage—not only
open draipage but also the underground
drainage, the storm water drains—has
to be improved so that when such very
heavy rain fall is there, it should be

possible for them to drain out the whole .

water,

One thing which T would like to em-
phasise here is, in fact the basic approach
that we have taken in this Bill is to see
that powers are not centralised. They
are decentralised. All the ward commit-
tees which we are going to create should
in fact, be having all the powers in that
area. We have been able to indicate an
amount of Rs. 1 crore. If the require-
ment is for more amount, certainly that
can be considered. But the effort should
be made to see how far you are prepar-
ed to decentralise your powers in favour
of the ward committees out of what is
being given .to the corporation. You
bave to make the ward committees the
real authorities with powers of imple-
mentation. Let them be in charge of
implementation. And if that wers to
materialise, I am sure everybody in this
House, including the Government, will
be prepared to decentralise the aunthority
and give more powers to decentralised
authorities,

There are two points which the hon.
Member, Shri. Jagmohan made. This
was about the property tax and the kind
of harassment that the people have been
undergoing. There i3 a High Court
jodgement because of which there was
an expert committee which was appoint-
ed. That committee has submiited its
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report. It is with the Urban Develop-
ment Ministry. They are considering it.
But I fully agree with the hon. Mem-
ber that the entire procedure needs to
be simpiified in such a manner that there
shouid hardly be zay scope for indulg-
tng in the kind of corruption that we
find. The other point was about the
building bye-laws being violated, and the
kind of encroachments that we find in
a mumber of areas, These are the pro-
blems being faced for the last so many
years. FEvery-year, I am SOITYy to say,
things are really getting out of control.

There are some areas for which new
bqgrds are going to be created. You
will be suiprised to know that here is
the Delhi Electricity. Supply andertaking
whose accumulated losses are of the
order of Rs. 2550 crores, and if you
were to add the cash loss, it will be a
huge amount of morney.

SHRI MENTAY PADMANABHAM
(Andhra  Pradesh) : DESU?

SHRI §. B. CHAVAN: Yes. You will
be surprised to know that the gencration
sialion is nedi -door, and the transmis-
sion Inss is 22 per cont. There i a
loss of 22 per cint—iranzmission loss—
from a generation station which is just
next door and it is something which
indicates that a terrible theft is going
on. People are taking electricity direc-
tly from the transmission lines and they
are not paying for it.

These are the different kinds of rea-
sons why it was thought nzcessary that
we cannot allow this kind of situation
any long=r azd we will have to create
a mew authority. If it is the electricity
bnard_ and if they ar= sble to itnprove
the situation, there is nothing like that.

Certainly, we will have such an elec-
tricity board, but whichever is the autho-
rity, it should be ablz to eliminate this
kind of inefic’ency. It is the height of
inefficisncy.  For other reasons, I can
understand. Bat 22 per cent transmis-
sion loss for a generaling station which
s neit doar is something which I am
not able to recomcile with. That ig why
it has to be taken away.

Similarly, the watsr reguirement of
the city of Delhi is still a matter which
is depzndent on 2 number of State
Governments, the neighbouring  States,
We will have to have a permanent water
supply scheme. In regard to procure-
msent of water, treatment of water and
distribution of water, there will have to
be the same kind of apency. That is
the idea that we have. We would like
fo seo that things improve and efficiency
improves.
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Some new kind of an atmosphere,
some new work culturs, we will have to
develop in the city of Delhi. Unfortu-
nately, I am sorry to say that with the
kind of culture that I find, with the kind
of indiscipline that I find, T do ot
think, in the near future, there is a pos-
sibility of things chowing tremesdous
improvement. Fur saflsfymrr Members,
I can say anything. Buot in my heart of
hearts, I am not guite sure whether we
are poing to see things changing tremen-
dously. T would be the happiest person
if a new kind of work cu'ture can be
brought about in Declhi so that people
sre law-abid'ng they obszrve discipline,
and are prepared to honour all the laws
and by-laws which are made by their
elected representatives. But I can  see
more is being violated than is being
honourad by the citizens of Delhi
Everybody is having his own sharc in
the kind of uvndesirablz activities, I
would not say the people are indulging
themselves in corruptism. This is  the
thing T wanted to emphasise.

Mr. Vice-Chairman, I have taken
more of your time. I once again express
my gratitude to all ths hon. Members.

SHRI TINDIVANAM G. VENKAT-
RAMAN : Sir, with your wermizsion, I
would like to ssek ones clarificotion from
the hon. DRMipiver. T wonld invits his
altention to page 8 of the Bill. In the

new szction which is to bs substitited

for existing section 32, thore is 'a provi-
slon where the conscillor ‘s being peona-
lised. If a councillor does rot take the
oath within the nrescribed timz. hs has
to pay a penally of Rs 300, Ts it not
a thing which =t be ensnrad by the
person concernd, by the offizer concern-
ed? He has to take the onth within a
month. If he do=s not take the oath
within 2 monath, he los=s h's seat or he
has to pay a peralty of Rs. 300. Why
should he be penalissd? Bven a nomi-
nated representative  has to  pay  the
penalty,

SHRIS. 2 CH/\'”«N The hon. Mem-
ber would be ab' to nndarstard the s gri-
ficance of a petson ot takine the oath
when he sees w*"t Twnscus if, as an
elected Member of oth~r this Houvse or
the Lok Sabha, a nersen does not take
the oath under ths Counstitutfon. 1 meed
uot t~! him, It is already there in the
Constitution.

SHRI TINDIVANAM G. VENKAT-
RAMAN: T am not referring to it from
that angle.

SHRI S. B.. CHAVAN: T will look
into that
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now, the guestion is:

That the Bill further to amend the

cthi Municipal Corporation Act,
1957, as passed by the Lok Sabha
be taken into consideration.

The motion was adopted.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We shall now take up clause-
by-clanse comsideration of the Bill,

Cleuses 2 0 136 were added to the

Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI 5. B. CHAVAN: Sir, I beg to
move :

That the Bill be passed.

The question was put and the motion
was adopted.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): We shall now take np further
discussion on the background Note on
Review of Drug Policy.

MGTION RE. BACHSROUND NOTE
ON REVIEW OF DRUG POLICY,
1986—Contd.

THE MINISTER OF STATE IN THE
MINISTRY OF FERTILISERS AND
CIIP‘\'HFALS (SHRI EDUARDO

AT T Mr. Vice- [“ha‘rm'm Sir,
msv I at the outset, thank the Chairman
and all the Members for having found
tim> io discuss this policy?

Sir, the Background Not= was laid on
tke Table of the House about a year
ago; to be precise, on the 12th of the
sam= month, i.e. August, last year. We
have be=n dclaying the formulation of
the drug policy and its implementation
look%ing forward to the debate in this
House and looking forward to the
wisdom of Members of both this and
the other House.

So. this has created rcome criticism,
and n point has been raised that the
policy is the prerogative of the Govern-
ment. That was how the criticism went.
There was no need for us to evade a
discnssion in Parliamsnt. We could have
pone ahead, formulated a  policy and
immlsmented it. and then Parliament,
as and when it thought fit, could have
debat=d it in diferent forms of debates,
‘guzstions and so on. But then we
thought otherwise. We thuuwht that
here we have an industry which is not an
industry like any other industry. Here



